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Qpder dated 3,6,€5 i
Heard Mr.S.Pattnmaik,Lld.Ceunsel fer the applicant,:
and Mr.P.R,J.Dash,Ld.Mdl.Sganding Counsel appearinc%

for the Respomdents; en whem a cepy e©f this O.A, |

has already heen served, |
Applicant is centinuing as Casual Make-up
assistént ia- DPK, Bhubaneswar since 1982,
| By filing this 0O.A,, he hag prayed fer a dire-
ction to the Respeondemts te regulagise him as a
regular Makueup @ssistant., It appears from
Amnexure-A/3 dtd.20,11.83 (0ifice “emorandum of

BG,Peordarshar, New Delhi)that clearance was given

frem the Directer General level te regularise the
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services ef the applicant,In Para=3 ef the said
office memerandum dtd.20,11,83 it was regarded as

unéer s

"
DPK, Bhubaneswar vide theirl letter Ne,

14(5)/2003=2-1/10533, dtd,29,8,2003 had fur-
nished facts and fioure stating that Sri,
Subash Chandra Kantha is senior-most casual
Makeup Assistant in General €@atecery at DBK,
Bhubaneswar and be regularised against tre
pest of Make-up Assistant in General Gateqgery
at the Kendra,"

In parsa=-4 of the said office memorandum dtd.

20.11,83 it was esmmiunicated as under:

"It has been decided by the compptent authority
in public imterest te regularise the serviceg
of senior-most casual Makeup Assistant, in’ggne-
ral category in the Kendra against the vacant
pest. Accerdingly, the undersigned is directed
to convey the appreval ef cempetent authcrity
for regularisation of senior mest casual Makeup
éssistant to the pest of Makeup Assistant lying
vacant at DDK, Bhubaneswar," '

It appears frem Annexure-2/7 dtd,26,4,85 that a
pest of Makeup Assistant(being transferred frem DBK/-
Chennai (UR)) is still vacant at DBK, Bhubareswar and .
elearance his heen (seweht feor by the DDK Bhubaneswar
fivm the DG, Deordarshan(Headjuarters) te recularise
the applicant against the vacant pest o f Makeup ".f
Agsistant at DDK, Rhubanegwar, a

In the afpresaid premises, havimg heard the Ld.

Counsel fer both the parties,ghils 0,5, is dispoadd-

-of with a directien te the Respendents to immediate-

ly reqularise the services of the applicant against

the vacant Make-up Assistant pest at DBK, Bhubaneswar;

as he has gt requisite qualific:tlons and experie-

nrces; ¥fter following all formalities,
————— e — T T —— 4

With the aforeszid ebservatien and direction,

this O.A ., is disposed ef.j
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Send cepies of this grder to the Raspende-
nts and free cepies of this order be handed

over to the Ld.Counsel dppearing for beth ttre

parties,




